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Ceiling on Agricultural Land

3063. SHRI DHARAM VIR 
VASISHT: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether the ceiling on agricul
tural land was fixed by the former 
Government on other considerations 
than the expert advice of leading 
agricultural experts incLuding Punjab 
and Haryana Agricultural Universi
ties;

(b) whether no marked rise in 
Agricultural production has taken 
place as a result of lowering of ceiling 
of agricultural land; and

/
- (c) whether Government pro^se
“ to review the results of the policy?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a)
Fixing the ceiling on agricultural and 
holdings lies entirely with the State 
Governments. However, on the basis 
of the recommendations made by a 
conference of the Chief Ministers of 
the States held in 1972, the Central 
Government issued national guideline? 

_on ceiling on agricultural land hold
ings suggesting among others the vari
ous levels of ceiling applicable to 
various categories of land. In fram
ing the guidelines, all relevant factors 
including the social and economic 
were taken into consideration. Keep
ing in view the fact that the recom
mendations flowed from the consensu* 
amongst Chief Ministers of the States, 
it was not considered necessary to 
invite and examine the expert advice 
of agricultural experts including Pun
jab and Haryana Agricultural Uni
versities.

(b) and (c). As agricultural pro
duction is affected by a number of 
factors such as cultivated area, irri
gation, inputs like fertilisers, improv
ed seeds, adoption of improved tech
nology, land reforms, price policy and 
weather, it is not possible to give a 
precise quantitative idea of the effect 
of a single factor such as lowering 
of ceiling of agricultural land on pro
duction. It may be, however, men
tioned that since 1972-73, despite fluc
tuations from year to year, the agri
cultural production has registered a 
generally increasing trend as will be 
seen from the following figures:

Index number o f agricultural production 

(Bi*se : Tfiennium end;ng 1961-62— 100)

1972-73  ■ 120 4

1973-74 • 133 3

1974-75 ■ 128 6

1975-76 • i4 8 6
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(For 1976-77 firm estimates of pro
duction are not yet available. How
ever, the t°tal production is likely t j 
fall compared to 1975-76, nevertheless 

k it is likely to remain higher than in 
any of the other preceding years).

J
The fundamental justification of 

ceilings on agricultural holdings is 
more equitable distribution of land 
resources. A number of persons who 

f had no land or very little land were 
; to be allotted ceiling surplus lands 

and thereby enabled to improve their
- incomes. The ceiling law is basically 
t an instrument of social justice and 

there is no proposal to review it.

Fam ine-like condition in Andaman 
and N icobar Islands

3064. SHRI MANORANJAN
BAKHTA: Will the Minister cf
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) whether Government are aware 
that due to heavy crop failure this 
year famine-like conditions prevail 
in the rural areas of Andaman and 
Nicobar Islands, and if s0» the reliefs 
provided to the farmers;

(b) whether a Kilo of rice is sold 
at Bakultalah, Middle Andamans at 
the rate of Rs. 5 /-, if so, action taken 
to bring down the prices; and

(c) whether pesticide supplied by 
Agriculture Department last year 
was of inferior quality and resulted 
in large scale uncontrollable pest 
attack and if so, the measures taken 
during this year?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a> 
to (c). The information has been 
called for from the Union Territory 
Administration which is still awaited. 
It will be laid on the Table of the 
Sabha when received.

Forest Corporation fo r  Andam an and 
N icobar Islands

■ > 1

3065. SHRI MANORANJAN
BHAKTA: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether Government propose 
to implement the proposed . Forest 
Corporation for Andaman and Nico
bar Islands expeditiously and if so, 
main feature thereof;

~ ^b) the programme to be under
taken for the year 1977-78; and

(c) whether proposed Plantation 
Corporation for Andaman and Nico
bar Islands is likely to be set up?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a)
The Andaman and Nicobar Islands 
Forest and Plantation Development 
Corporation Ltd. with an approved 
outlay of Rs. 1.70 crores in two years 
in the first phase had already been 
set up in January, 1977 under the 
Companies Act, 1956. it aims at har
vesting of forest resources of the 
Islands to the maximum extent, 
marketing of timber and other forest 
products and re-stocking of harvested 
areas with valuable species with arti
ficial and natural regeneration and 
promoting the setting up of wood 
based industries.

(b) During 1977-78 it is proposed 
to extract 15,000 Cum of timber.

(c) The Andaman and Nicobar Is
lands Forest and Plantation Develop
ment Corporation will handle both 
plantation and forest operations. Ac
tion is being taken to establish Bed
Oil Palm Plantation Corporation as a 
subsidiary of the said Andaman & 
Nicobar Islands Forest and Plantation 
Development Corporation.




